Ador Multiproducts Limited Ador House, 5th loor,

6 K Dubash Marg, Fort,
Mumbai - 400001
Tel.: (91) 22 66239300

Email: cs.adormultiproducts@gmail.com
MULTIPRODUCTS www.adormultiproducts.com

I CIN: LB5110MH1948PLC310253
July 08, 2025

To,

Corporate Finance Department

Division of Corporate Restructuring
Securities and Exchange Board of India
SEBI Bhavan, Plot No.C4-A,

'G' Block, Bandra Kurla Complex,
Bandra (East), Mumbai — 400051

Subject: Recommendations on the Open Offer to the shareholders of Ador Multiproducts
Limited (‘AML’ or ‘TC’ or ‘Target Company’) by Committee of Independent Directors in
terms of Regulation 26(7) of Securities and Exchange Board of India (Substantial
Acquisition of Shares and Takeovers) Regulations, 2011 (SEBI (SAST) Requlations, 2011)

Dear Sir/Madam,

We are hereby submitting the recommendations of the committee of independent directors in
terms of Regulation 26(7) of SEBI (SAST) Regulations, 2011 on the open offer made by Mr.
Arvinder Singh Pasricha, Mrs. Aman Pasricha Balsara, Ms. Zinnia Pasricha and Thrive
Future Habitats Infra Private Limited (hereinafter collectively referred as ‘Acquirers’) along
with Mr. Tushar Rohinton Balsara (hereinafter referred as ‘PAC’) to acquire upto 24,85,858
(Twenty Four Lakh Eighty Five Thousand Eight Hundred and Fifty Eight) Equity Shares
constituting 26.00% of Expanded Share Capital of the Target Company at a price of INR 31.41/-
(Indian Rupees Thirty One and Four One Paisa Only) for each equity share of the Target
Company, pursuant to, and in compliance with, amongst others, Regulation 3(1) and Regulation
4 of the Securities and Exchange Board of India (Substantial Acquisition of Shares and
Takeovers) Regulations, 2011 and subsequent amendments thereto.

Kindly take the above information on your records.

For Ador Multi Products Limited

ﬂ ™

Pinki Sharma

Company Secretary and Compliance Officer




3 faeett

8 S[TE, 2025 1 5

| Storer

wnax T Lo TN gsEW fafics r

120 SAT 5

oaft, Tmiem : fipf o, mwm -l
TR S, T T A At

ELLIFT whw.!ur]:launﬂrld.ln-'-.url.'-am% Slries SWIE ¢ 011-L8287032
! hemaxshare @ umaxmail com, S L748590L 1861 PLCOT 2804
HIH-Y YAl

wye sfeim, 2003 (R A a2 & s S @ el @ gl
e wm & Fo e AT 0 196, 197, 198 & WY SRV AR S
(FESE WeE W s RERE) S 200 S sl @ e E
W, 4 FE 8 & qE0 @e HEEN § ZHdl l.,ﬂ A e - o e e |
] TE B, Fﬁ#ﬁm—m—rﬂ*rﬂlm 0BT5393), rrrrﬁﬂrl‘-ﬂ'l—ﬂé 3
syfifrrm o) sl v o o) & s () Praffe ares @ g A e £ 8
T TAEN] (a7, O Taa | mmﬁ?j?mqﬂ?ﬁzuesﬂ
3 (ffer) o oty o Ry, Frowt /ol sl oRtsfs w e famm W o
& Feee Aee 7T 26 WE, 2025 1 SIEIOR SO 4T o srpHiien fa T g
oy a1 P 25 31T, 2025 T S 1 W A mue o 448 aifE s dem
H el 1 R @ and |

gfaaar da ([f) Union Bank

ol Tl 39, WX gET Wk Ve 7 U, WiieEe ERamm
E: ubin0545112@unionbankofindia.bank

wha |l

qifore - I [T - 8(1)] &est GaT (3T §ufd o Q)
St et faitr et 3 gfayfaeer iR gafmi qon gfayfa & gade sifufm,2002 (2002 @1 sifufem €. 54) % sida giveEs
e o feam, Ve 7, wigETg vEn, THEET 39, YT §I Wihe, WX 7 U, HAQEIE, SRATON % Wfhd SRt & w9
T qen gfayfa feq gecd fFamaret, 2002 & =9 3 & WY 9feq o GRT 13 & T G/ (12) < Aad GSq AlbAT BT G HA §Y
TETEEAER 1 | G i 19.04.2025 Tl SR Y (HUTIRET ) 1.9% 95 @, 2. off AR @W, 3. il aq@ct o™, &
TdT 1: HeRM A, 2/ THEUE 73, R W™ WU Alhe R 91, HIST FBaR & U4 H, HedqX I HIEmE gRAm, (MReR): i 31
FHR, dl: HhA FeR) 185 AT i, Tell o 3 FedqR, HErEeh! 3t Gl b 9ife = fafer § 60 fei & iR 3= | = # afofa
TR F. 3,38,544.00 (FUX A9 ARG FEAW TAR UiT W Aenfer@ AIF), A R 1T Yook AU et i A e o
TR TT M BT a0 elied § fawel R, 21: TAgERT 1 ST 3R fodiy &9 & H0raRes! bl gfed R S @ &l et 2 e,
2025 I FHEEAERT 7 IH Fowarel & e 8 & e ufed I Al & 9r1 13 (4) F qed A affa Hufa o ween o foran 21
e &9 ¥ TR TR 3T ST 1 TAGENT Gad fohal Sl € 1 9 A< afofd Juf o1 e 7 L 3R 3 §afd o1 fohdl e @
FTAM E. 3,38,544.00 (TUY @M A MW EX UG | AiGierd W) T 411 MR 37 Yoeh o ford Ifrm e 3ifw sfean
% =TSt o 3T BN
RO T & Ufad Guie ot famifaa & & fou Sucey oo & Wed ¥ orfufam &t amr 13 @t I W (s) &%

HeiEey Tawche tva Hgae wE s

%a'lﬂlﬂ Fle sl  wer B, @ 54w 85, g fi4, B & 37 felgaw wee, il

Triev & Aot AR mem g U9 fgdm aw, wie Wa e, ¥ qH 9, wE
fawf—110005

forerer 8(1) & dgd Feoll Faar

o, setewn | had gerHeeEn gawde vre s el BEiee & it wfier® @ wn 8, fBwi
il T aleeRrETer affy garEmm e g B wEde sRFem, 200z, 3R A SRR R Tar B F s
#m uieiE e gadE P 2002 F FIOR 3% W OfeE 9en afeiam @ amnoafiz) % oFed wiel o 9o
T g A HE) w0 At T s e @ o, e s, e T s (@) 9 Geiie e
T F W R () F e Swm i E g e e e W R 9 oen 39 & Wi S S A
# g

TR @ A gEE 0 AO%E T8 £ TEEN Suan) B 59w w0 o S &1 g o 7§
an-ﬁs'wnam we fAmmE % Fam 3 & wn vfan agg sffEm @ e o) & a“rmq-'—'rlhmmwuﬁfr
Twu?ﬁ'rrﬂlnn u?nﬂ?wmwmﬁuﬂmu-mﬁrjnﬁ"ﬁ#*ﬁﬁm—mmhn
s T el T e O 2 e e o e B o FWIF?TW"W?#Wﬂ*T_[wmﬁm
wTen & s vkt a‘ FUE W HE W FEOET e UiEnisey ST IS WA 0 s B S (3
% Fafim awrm ofn s a9 w92 ara @ e s
uftrftrsyer sifelfem @ arr 13 () o aea eiere e o) algern | wed gf serm ol el s, senst men
e Al e geem sl g we

i wirE geai fafite WEEEE % U SNHE # S #
R AT I IS |utd < fereror
g wrferd) Fréme v werh wfi Aot T ST % AW W HEE A, 2/ THENE |, 73, BRYA HeT Wi Wi, YT 91, 9, YedqR I e, giemm, R
folr. a7 e, 2025 DHIN: DDSE8T30 T 60 T T 2 |

UHE:  IW HEH AR 3, TfOT: Heh HeR 1, qq: 3= Huf, qfem: et/

TEITSST HEAT 16862 F ATAX

faqieh: 02.07.2025, TAW: w{QETE

T/~ A AR, JEA Sk A e

THIS 18 APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TC ACGUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES NOR IT
1% A PROSPECTUS ANNOUNCEMENT. NOT FOR RELEASE, PUBLICATION OR THSTRIBUTION, DIRECTLY OR INDIRECTLY, QUTSIDE INDIA.
IMITIAL PUBLIC OFFERING OF EQUITY SHARES OF THE COMPANY ON THE MAIN BOARD OF THE BSE LIMITED ("BSE’] AND NATIONAL STOCK EXCHANGE CF INDIA LIMITED ("NSE", AND TOGETHER
WITH BSE, THE "STOCK EXCHANGES) IN COMPLIANCE WITH CHAPTER II OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE QOF CAPITAL AND DISCLOSURE REQUIREMENTS)
REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS )

PUBLIC ANNOUNCEMENT

2
VEE

EMMVEE PHOTOVOLTAIC POWER LIMITED

Our Company was originally incorporated a5 "Emmyves Toughened Glass and Photovelaics Private Limited’ as a private limited company under the provigions of the Compandes Act, 1956, pursuand 10 a
cartificate of incorporation dated March 21, 2007, ssued by the RoC. Pursuant to a change in the namea af gur Company 1o *Emmvea Pholoveitaic Power Private Limited”, a fresh cortificate of incorporation
dated Movember 10, 2010, was issusd by the Rol. The name change was underiaken to akgn with the current business growih and product portiolio of our Company and global renewshés energy scenano
Subzequently, our Company was converied 1o a public limited company and the name of our Company changed to "Emerves Photowoltaic Power Limited” pursuant to apperoval by cur Boaed pursuant to
resolution dated Apdl 28, 2025 and Sharaholders pursuant 1o an éxtra ordinary genaral meeling dated April 289, 2025 and & fresh cerificate of incorporation dated May 7, 2025 was [ssued by the cantral
procassing centre, MCA, Haryana. For further details, see “History and Cerfain Corporafe Maliers — Bnef History of our Company” on page 229 of the draft red hermng prospecius dated July &, 2025 (“"DRHP™}
Reglstered and Corporate Offica: 131, International Arport Road, Bettahalasur Post. Bengaluru, Kamataka, 562 157, India
Tel; +81 BO 2217 4524; Website: www emmveepyv.com; Contact Person: Shailesha Barve, Company Secredary and Compliance Officer; E-mail; invesiorelationsi@emmyes. in
Corporate Identity Number: UZ610TKAZ00TPLCO42197

OUR PROMOTERS: MANJUNATHA DONTHI VENKATARATHNAIAH, SHUBHA MANJUNATHA DONTHI,

(Plaasa scan this
QR Code 1o view
the ORHP)

SUHAS DONTHI MANJUNATHA AND SUMANTH MANJUNATHA DONTHI

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF T2 EACH (“EQUITY SHARES") OF EMMVEE PHOTOVOLTAIC POWER LIMITED ( “"COMPANY"} FOR CASH AT A PRICE OF
¥[»] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF ¥[+] PER EQUITY SHARE) (“OFFER PRICE") AGGREGATING UP TO 30,000.00 MILLION COMPRISING A FRESH ISSUE OF UP TO [#]
EQUITY SHARES OF FACE VALUE OF T2 EACH AGGREGATING UP TO 21 438.62 MILLION BY OUR COMPANY ("FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO [«] EQUITY SHARES OF FACE
VALUE OF ¥2 EACH AGGREGATING UP TO 74, 280.60 MILLION BY MANJUNATHA DONTHI VENKATARATHNALAH AND UP TO [«] EQUITY SHARES OF FACE VALUE OF 2 EACH AGGREGATING UP
TO ¥4,280.69 MILLION BY SHUBHA MANJUNATHA DONTHI|{THE "PROMOTER SELLING SHAREHOLDERS™) AND SUCH EQUITY SHARES OFFERED BY THE PROMOTER SELLING SHAREHOLDERS
(“OFFER FOR SALE" AND TOGETHER WITH THE FRESH IS5UE, THE "OFFER"),

THE OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY BHARES OF FACE VALUE 72 EACH, AGGREGATING UP TO Z[«] MILLION (CONSTITUTING UP TO [«])% OF THE POST-OFFER PAID-UP
EQUITY SHARE CAPITAL OF OUR COMPANY), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION"). THE OFFER, LESS THE EMPLOYEE RESERVATION
PORTION, I3 HEREINAFTER REFERRED TO A3 THE “NET OFFER". THE OFFER AND THE NET OFFER SHALL CONSTITUTE [«]% AND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY
SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A FURTHER ISSUE OF SPECIFIED SECURITIES FOR AN AMOUNT OF UP TO ¥4,287,72 MILLION, AS MAY BE PERMITTED
UNDER THE APPLICABLE LAW, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC {“PRE-IPQ PLACEMENT" OR "PRE-IPQ"). THE PRE-IPO PLACEMENT, IF UNDERTAKEN,
WILL BE AT A PRICE TO BE DECIDED BY CUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT 15 COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO
PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19{2)iB} OF THE SCRR. THE PRE-IPO PLACEMENT, [F UNDERTAKEN, SHALL NOT EXCEED 20%
QOF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR
TOALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE |5 NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND
WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE
PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

THE FACE VALUE OF EQUITY SHARES |5 72 EACH. THE OFFER PRICE IS [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND,AND THE MINIMUM BID LOT SHALL BE DECIDED
BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS AND WILL BE ADVERTISED IN ALL EDITIONS OF [#], AN ENGLISH NATIONAL DAILY NEWSPAPER, ALL EDITIONS OF [#], A HINDI
MNATIONAL DAILY NEWSPAPER AND THE [«] EDITION OF [#], A KANNADA DAILY NEWSPAPER (KANNADA BEING THE REGIONAL LANGUAGE OF KARNATAKA, WHERE OUR REGISTERED AND
CORPORATE OFFICE IS LOCATED), EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BIDV OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE
STOCK EXCHANGES FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBI ICOR REGULATIONS.

In case of any revision in the Price Band, the Bid' Offer Period will be extended by at ieast three 3I:|I:|It'(!l'|3| Working Days after such revision in the Price Band, subject to the Bad! Offer Period not exceading
10 Working Days. In cases of force majeurs, banking strike or similar unforeseen circumstances, our Company may, in consuttation with the BRLMS, for resons to be recorded in wiiting, extend the Bid’ Orffer
Period-for @ mirmum: of one Working Day, subject to the Badl Offer Period not exceeding 10 Working Drays. Any rewision in the Price Band and the revised Bid' Offer Peniod, iF applicable, shall be widely
disseminated by nofification o the Slock Exchanges, by issuing & public notice, and also by indicaling the change on the respeciive websites of the BRLMs and af the terminals of the Syndicate Members and by
intmation to the Seif-Cerified Syndicaie Banks ("5G5Bs"), other Designated Inermadiaries and te Sponsor Bank(s), as applicable,

Thisis an Offer in tarms of Rule 19(2)(h) of the Secunties Confracts (Regulation) Rules, 1957, as amended (“SCRR") read with Requistion 31 of the SEB1 ICDR Requlations, Thes Offer is being made thraugh the
Book Building Process in compliance with Reguiation &(Z) ofthe SEBIICDR Requlations wharein in terms of Reguiation 32{1) of the SEBI ICDR Requlations, not iess than 75% of the Mat Offer shall be avadabie for
allocation ona propodionste basis o Qualified Institutional Buyers (*QIBs™, and such portion, the "QIE Portion") provided that our Company inconsultation with the BRLMs, may allocate up 1060% of the QIB
Puartion to Anchaor Investors on a discretionary bass in acoordance with the SEBI ICOR, Regutations (“Anchor Investor Portion™), of which al beast ane-third shall ba resarved for domastic Mulual Funds, subjact to
wabd Bids beang racened rom domestic Mutual Funds al or above the Anchor Invastor Allacation Price. In the evanl of under-subscription of non-allocation in the Anchor Inviastor Partion, the batance Equily Sharas
shall be added 1o the Nal QI8 Portion, Furher, 5% of the MNet GHB Portion shall be available for allocation on a proporionate basis bo Mutual Funds only and the remainder of the MNet QI8 Portion shall be available
for allocation on 3 proporionale besis b all QIBs (ofher then Anchor Investors) induding Muties! Funds, subject to valid Bids being received &1 or above the (ffer Prce Howeves, if ihe aggregate demand from
Mutual Funds is less than 5% of the MNet QIB Porion, the balance Equily Shares avadable for allocation in the Mutual Fund Porlion will be added &0 the remaining QI8 Porion for proportionate ahecation fo CHEs
Furiher, nobmore than 15% of the Nel Cffier shall be available for alocation fo NIBs out of 'which {a) cne-third of such porticn shall ba reserved for Bidders with applcation size of more than 3020 million and up to
€1.00 million; and (b} twa-thind of such portion shall be reserved for Bidders with application size of mare than $1.00 million provided thad the unsubscribied portion in either of such sub-categories may be allocated
to Bidders in other sub-category of the MIBs in accordance with SEBI ICDR Regulations and not mora than 10% of the Net Cffer shall be avaiable for allocation to Retad Individeal Bidders (“RIB") i accordance
with the SEBI ICDR Reguiations, subject to-valid Bids being received from tham af or above the Offer Price. Further, Equity Sharas will be aflocated on a proportionate basis to Eligibla Empiovess applying under
the Employes Resenation Portion, subject to valid Bids recaived from them at or above the Offer Prce, All Bidders (except Anchor Invesiars) ane required o mandatorily utitse the Application Supported by
Blocked Amount (“ASBA™) process by prowiding details of their respechive ASBA accounts {and UPT ID in case of UPI Bidders using the UPI Mechanism). (in which case the comesponding Bid Amounts will be
blocked by the SCS8s or under the UPI Mechanism, as applicable to panticipate in the Oifer. Anchor Invessars are nof permitied to perdicipate in the Anchor Imvestor Porticn of the Cifer through the ASBA process
For details, see “Offer Procedune” on page 330 of the DRHP.

This public announcerment s baing made in compliance with the provisions of Requlation 26(2) of the SEBICDR Requlations to inform the public that our Compary 12 proposing, subect io appicable statutory and
ragulatory raquiremarnts, recaipt of requisite approvals, marke! condillons and ather considerations. to undartake an inflial public offaring of its Equity Shares pursuant 1o the Offer and has fled the DRHP dated
July 6, 2026 with the SEB| and wilh the Stock Exchanges on July B 2025 Pursuant to Regulation 2601) of the SEB| ICOR Regulations, the DRHP filad wilh SEBI and Stock Exchanges shall be made available to
the public; for comments, if any, for pericd of at lzast 21 days, from the date of publication of this public announcement, by hosting it on the website of SEBI &t www sebi.govin, websites of the Stock Exchanges e,
BSE ai www. bseindiz,com and NSE &t www.nseindia.com, respactively, on the website of the Company &t www.emmveepy.com-and the websies of the BRLMs, 1.2, JM Financizl Limied, |IFL Capital Ssevices
Limited (formery known as WFL Securiies Limited), Jeferies India Privale Limited and Kotak Mahindra Capital Company Limied at www jmfl.com, wewiiflcap.com, www jefferies com and
hitpe:Vinvestmaentbank kolak.oom, respectively.. Our Company hanaby invites the public to provide comments on the DRHP filed with SEBLand the Stock Exchanges with respect o dischosures made therain, The
public-are requasted ko send a copy of the commenis o SEBI, o the Comgany Secretary and Cormplance Officer of our Company andlor the BERLMs and tha Registrar to the Offer at thelr respactive addresses
mentioned below. All comments must be recsived by our Company andior the BRLM: andfor the Registrar 1o the Offer and/or the Company Secratary and Compliance Cfficer of our Company on ar befare 5:00
p.m. an the 215l day from the date of publicabion of this pubhic announcement

Invesiments in equity and equity-related securities involve & degree of risk and Bidders should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment. Bidders are
advised to read the risk factors carefully before taking an vestment decision in the Offer, For taking an invesiment decision, Bidders must rely on their own examination of owr Company and the Offer, inchuding the
risks iwolved. The Equily Shares in the Offer have not been recommended or approved By SEBI, nor does SEBI guarantes the accuracy or adeguacy of the contenis of the Drafi Red Heming Prospectus, Specific
atlention of the Bidders is invited o “Risk Factors™ on page 30 of the DRHP,

Any decision 1o invest in the Equity Sharas describad in the DRHP may only be made after the Red Harring Prospectus ("RHP®) and must be mada solely on the basis of such RHP has been flad with the RoC as
there may be material changes in the RHP from the DRHP,

The Equily Shares, when offgred, through the RHP, are.proposed to be listed on B3E and N3E: For detads of the main obyects of the Company as contained in s Memorandum of Association, s2e Hisfory and
Cerfan Corporate Malters” on page 229 of the DRHP, The liability of the members of the Company is imited by shares. For defails of ihe share capital and capital siructure of the Company and the names of the
signatories to the Memorandurm of Association and the number of shares subscribed by them of the Company zee- "Capial Struclure” on page 835 of the DRHP.

BOOK RUNNING LEAD MANAGERS TO THE OFFER REGISTRAR TO THE OFFER

A imeinanciar | @ NFLcaPTAL Jefferies kotak A KFINTECH
JM Financial Limited lIFL Capital Services Limited Jefteries India Private Limited Kotak Mahindra Capital Company KFin Technologies Limited
7" Floor, Cnengy, (tormedy known as IIFL Sscurlies Level 16, Express Towers Limited aelenam, Tower-B,
Appasaheb Marathe Marg, Limited) Mariman Point, Mumbad 27 BKC, 1" Floor, Piot Mo. C-2T Plot Mo, 31 & 32, Financial District,

Prabhadeyi, Mumbeai
Maharashira, 400 (125, India
Tal: #91 22 6630 3030
E-mail: Tel: +91 22 4646 4724
emmyeephotovoltaic.ipo@jmfl.com E-mail; emmvee.ipo@iificap com

24" Floor, Ona Lodha Place, Serapall | Maharashira, 400 021, India
Bapat Marg, Lower Parel (West) Tel: +81 22 4356 G000
Mumiai, Maharashira, 400 013, India | E-mall; Emrmvee. IPO@ieffenes.oom | Maharashira, India

Website: www. jefleries.com Tel: +51 22 4336 0000

Imvestor Grievance E-mail: E-mail; Emmvee.ipo@kotak.com

“G" Block, Bandra Kura Comples Nanakramguda, Serlingampally,
Bandra (East), Mumbai 400 051 Rangareddi, Hyderabad,

Telangana, 500 032, India

Tel: + 81 40 6716 22221 1200 308 4001
E-mail; emmves ipo@ikiintech.com

Website: wiww jmi.com Website: wanwiificap.com [ipl.grisvanceiieffaras.com Websita: Website: wanw kfintech.com

Investor Grievance E-mail: Investor Grievance E-mall: Contact Person: Suhani Bhareis hitgs: Minvestmentbank kobak, com Investar Grievance E-mail:
grievance, ibdi@jmil.com i hi@iiflcap, com SEEI Registration No: Investor Grievance E-mail: eirward ns@kfiniech.com

Contact Person: Praches Dhuri Contact Person: Mangi Sampat! INKO000T1443 kmceradrassali@kotak com Contact Person: M. Murali Krishna
SEBI Registration No.: Pawan Jain Contact Person: Ganesh Rane SEBI registration no.: INRODDDDDZZ1
INROOO0 10361 SEBI Registration No.: INMODDOT0840 SEBI| Registration No: INMOC0008T04

Al capitalizad tarms usad hersnand nol spaciicaly Safined shall rave the sams meanng as azcribed to themin the DEHP,
Feor EMMVEE PHOTOVOLTAIC POWER LIMITED
{3 behatf of the Board of Directors
S
Shailesha Barve
-Euﬂpany' Secretary and Compliance DﬂT'cE:r

Place: Bengalury, Kamataka
Dale Julg.-? 2025

e T — — — ————

EI’EM'I.I'EE PHUTWEILTAIC Fﬂ'l'n'ER LIH!ITEI:I is proposing, subject fo applicable stafutory and regulatm' requiremenis, receipt of requisite approvals, markef conditions and other considerations, t make an lnlflnd
public offesing of its Equity Shares and has filed the DRHP with 3EB1 and the Stock Exchanges on July 6, 2025, The DRHP shall be avaifable onthe websibe of SEBl atwww.sebi govin, and is avaifable on the websiles
of the 3tock Exchanges i.e. BSE and N3E at wenw. bseindia.com and www. naeindia.com, respeciively, on the website of the Company al wew emmyvespy.com and the websites of the BRELMs, L.e., JM Financial Limited,
IIFL Capital Services Limited (formendy known a5 IFL Securiies Limited), Jefferies India Private Liméed and Kotak Mahindra Capital Company Limiled af wwa jmicom, wweiificap.com, wewjefferies.com and
hitps:Nimvesimentbank kotak.com, respectively, Any potential imestors should note that investmentin equity shares involves a high degree of risk and for details relating to such risk. see "Risk Faciors™ beginning on
page 30 of the DRHP. Potential investors should not rely on the DRHP filed with 3EBI and the Stock Exchanges, and should instead rely on theér own examination of cur Company and the Cffar, including the risks
inveived, formaking any investment decision.

The Equity Shares offered in the Offer have not been and wil not be registered under the LS, Securites Actof 1933, as amended (the *L.5. Securities Act’) or any state securities laws in the United Siales and, unless
so registerad, may not be offered or sold within the United Stztes, except pursuant to an exemption from, orin & transaciion not subject 1o, the registration requirerments of the LS. Securites Act and applicabls state
securiies laws. Accordingly, the Equilty Sheres are being ofiered and soid {1} within the Uniied States only to persons regsonably believed to be "qualified institutions! buyers™ (as defined in Fule 144Aunderthe U5
Securities Act and referred toin the Draft Red Herring Prespecius a5 WS QIBs”) pursuant to the privale placement exemplion set out i 3ection 4{a) of the U.S. Securities &ct, aind (v} culside the United Stalesin
ofishore fransactions as definad in and in reliance on Reguiation S under the LS. Securities Act and the appicable laws of the jurisdicton whena those offers-and sales ara made. The Equety Shares heve nolbaen and
will not be registersd, listed or otherwise qualified in any cther jurisdiction outside India and may not be offered or soid, and Bids may not be made by persons in any such junisdichion, except in compliance with the
applicable taws of such jurisdiction; There will be no pulblic offering in the United States.
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ADOR MULTIPRODUCTS LIMITED

Registered Office: Ador House, 5th Floor 6 K Dubash Marg, Fort, Mumbai City,

Mumbai, Maharashtra - 400001
E-mail ID; cs durmulliprndu-.!a u'gmall com, Website: www.adormultiproducts.com
Ph. No.: 022-66239358 CIN: L£'=:111[lI'I.I1H1'E‘:lat-E-F‘LI::"'1IIIIEE1

Recommendations of the Committee of Independent Directors (10C) for the Open Offier fo the Shareholders of Ador Mulfiproducts
Limited {hereinafar referrad {o as 'the Company® / ‘Target Company®) by Mr. Arvinder Singh Pasgricha, Mre. Aman Pasncha
Balzara Mz, Zinnia Pasricha and Thrive Fulure Habitats Infra Private Limited (hereinafter collectively referred to as "Acquirers”)
along with Mr. Tushar REohinton Balszra {hersinafter referred to as "PACT) under Reguiation 2607} of Securifies znd Exchange
Board of India {Substantial Acquisition of Shares and Takeovers) Requlations, 2011 ['SEBL{SAST) Ragulations, 20117},

1 Date July 07, 2025
Name of the Company
Details of the Offer pertaining to | Open Offer o acguire up to 2485658 (Twenty Four Lakh Eighty Five Thousand
lhe Company Eight Hundred And Fifty Eight} Equity Shares representing 26.00% of the Expanded
ahare Capital of the Company af an Offer Price of INR 31.41/- (Indian Rupees Thirty
One and Four One Paisa Only) per Equity Skare payable in cash,

Kindly mote thal in purseance of Regulation 22 of the SEBI {SAST) Requlations, 2011,
the Acquérers, along with the persons acting in concart (PAC), have acguired control
over the Target Campany. and the nacessary changes in the managament have baan
effecied in the Board meeting of the Target Company held on May 27, 2025,

» Mr. Arvinder Singh Pasnicha

+ Mrs. Aman Fasnicha Balsara

« Ms. Ffinnia Pasricha
« Thrive Fulure Habitats Infra Private Limied

7] MWame of the PAC fir. Tushar Rohinton Balsara
& Name of the Manager to the Offer | Corporate Professionals Capital Private Limited

T Members of the Committee of | Mr. Sandeep Ahuja - Chairperson
Independent Diredtors Mrs, Pravesn Kurmar Singh - Member

£ | IDC Member's relationship with | The IDC membsrs are Independant Direcicrs of the Company and have no other
lhe Company redationship with the Company.

9. | Trading in the Equity shares/ | - Mr. SandeepAlga, Independent Direclor holds 45,000 Equity Shares of the Company,
otherzecurifies of the Company acquired before period of 12 months before the data of the Public Announcemenl
by IBC Members - Mrs. Praveen Kumari Singh do nol hold any equity shares of the Company as on
dake of this meeting

Mone of the IDC members of the Company have traded in any equity sharas | ather
securities of the Company during a period of 12 moaths prior to the date of Public
Announcement and since thes till data.

10, | IDC Member's relafionship with | The IDC members do not have any relationshipwith ihe Acgquirers or PAC,
the Acquirer

11, | Trading in the Equity shares/ | Nol Applicable
other securities of the-Acguirer by
IBC Maembars

1. | Recommendation on the Cpen | Based onthe review of the Public Announcement and the Detailsd Public Satement
offer, as io whether the offer is | issued by the Manager fo the Offer on behalf of the Acguirers along with PAC, 1DC
fair and reasonable members are of opinion that the Open Offer i5 in accordance with SEBI (5AST)
Requlations, 2071 &nd prima facie appears to be fair and reasonable.

The shareholders are advised 1o independently evaluate the offes and take their own
informed decision. They may also cansider seeking independent tax opinion before
taking their decision in this regard,

13, | Summary of reasons for | The Board of Directors of the Company, 81iks meeting held on March 21, 2025, sulbject
recommendation to inter alia, receipt of approval from the shareholders of the Campany, Tulfiliment of
certain conditions precedent and receipt of ather statutoryirequiatory approval, as
may be required, approved the issuance of Preferential Issue of Equity Sharas of
48 87,355 {Forty Eight Lakh Eighty Seven Thousand Thres Hundred and Fifty Six)
Equity Shares of face value INR 10/ (Indign Rupees Ten} representing 51.12% of the
Expanded Share Capilal of the Company to Acguirer 1 and Acquirer Z ai a price of INR
31411 {Indian Rupees Thirty One and Four One Paisa Only) per Equity Share of the
Company, agaregating bo INR 15,35,11,.852/- (Indian Rupees Fifieen Grore and Thirfy
Five Lakhs Elaven Thousand Eight Hundred Fifly Two Cnly).

Further, Acquirer 4 has entered into 3 3PA dated March 21, 2025 wilh the Sellers
for acquisition of 16,57 820 [Sixieen Lakh Fifty Seven Thousand Eight Hundrad
and Twenty) Equitly Shares répresenting 17.34% of the Expanded Share Capital
of the Company of Face Value of INR 10/ {Indian Rupeas Ten Only) at 3 price of INR
Ti- (lndian Rupeas Saven Only) per Equity Share of the Target Company aggregaling
to INR 1,16,04, T4~ {One Crore Sixteen Lakhs Four Thousand Seven Hundred
Forty Only],

The transactions referred above have joinlly triggered the requirement to make an
Dpen Oifer under Regulation 301) and Regulation 4 of the SEBI [SAST] Requlations.
The equily shares of the Company are lisled and traded on Ihe bourses of BSE and
are frequently fraded within the megning of definifion of frequently traded shares’
under clause () of Sub-Regulation {1) of Regulation 2 of the SEBI {SAST)
Regulalions ), 2011,

The Offer Price of INR 31.4%/-{Indian Kupeas Thirly One.and Four One Paiza Only]
seams justified, in terms of Regulation B(2) ofthe SEBI (SAST) being the highest of
the foflowing-

5. Particulars Price
Mo,

(8] | Thehighest negofiated price per share of the target company | For SPA- INR 7/-
for-any acquisilion under the agreement atlracting the | For Praferantial
oblgation o make a pubdic announcement of an open offer | Issus - INR
a1.44)-*

(bl | The volume-weighted average price pald or payabla for | NA
acquisition by the Acquirgrs during 52 weeks immediately
precading the date of PA

(€] | The highest price pasd or payable for any acquisiton by the | NA
Acquirers during 26 weeks immediately preceding the date
of he FA

(@ | The volume-welghted average market price of shares fora | INR 28.85/-
pariod o sixly rading days immedialely preceging the dale
of the public announcemeant a5 traded on the stock exchange
whera tha maximum valume of trading in the shares of the
target company gre recorded dunng such penod”

(e} | Whera the Equity Shares are notfreguently fraded, the price | Mot Applicable,
determingd by the Acquirers and the Manager {a the Offer | since the equity
considering valuation parameters including book value, | shares of the
comparable trading mulliples, and such othar parameters | Targat Company
as are cusiomary for valuation of shares of such companies. | are frequently
traded

"Price defemminad fhrough e valualion report abfaimed irom Gaurang A ganva having
Reg No. IBEVRVAGZ021/14187, Independent registered valuer in terms of the
provisions of Reguialion 1664 of the Securifies and Exchange Board of India (Issuwe
of Capital and Discloswre Requiremments) Reguwialions, 2018

Iny view of the paramelers considered and presented in fable above, in the opinian of
the Acguirers ahong with PAC and fhe Manager o the Dffer, the Offer Price INR 31.41/-
(Indian Rupees Thirty One and Four Gne Paisa Only) per share seems justified in
terms of Regulation & of the SEBI {SAST) Regulations

Ador Mulbiproducts Limited

£ {53

o |

Mame of the Acquirers

14, | Details of Independent Adwisors, | Mone
it any.
15. | Any other matteris} to be | None
hightighted

“To the best of our knowledge and belief, after making proper enquiry, the information contaired in or accompanying this
statement is, in all materiat respect, imie and cormect and not miskeading, whether by omission of any information or otherwize,
and includes all Ihe informalion required to be-disclosed by the Company undar 1he Takeover Coda

For and on behalf of

The Committea of Independent Directors

of Ador Multiproducts Limited

Sl

Mr. Sandeep Ahuja

Chairperson - Committes of Independent Directors

Place: Mumbal
Date: July 08, 2025
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Classifieds

PERSONAL

I,Mohd Abdulla S/0 Rahim
Baksh R/o Maheliya Mohalla,
Ghasera(161), Mewat,
Haryana-122103 have
changed my name to Abdulla.

0040798378-5

I, Mohemad Javed s/o Mohd
Farooque,R/0 K-12A,3rd
Floor,Khirki Extn,Malviya
Nagar, Delhi-110017,have
changed my name to Mohd
Javed permanently

0040798378-10

It is for general information
that I,vVikramijit,S/o-Yashpal,
R/o-F-1st 130,Madangir
Dr.Ambedkar-Nagar,South,
Delhi-110062,declare that
name of mine and my Wife
has been wrongly written as
Vikram Jeet and Sonia Vaid in
my-minor son namely Shorya
age-17-years in his class-10th
marksheet-cum certificate
educational documents,The
actual name of mine and my
Wife Vikramjit and
Sonia,Which may be amend-
ed accordingly. 0040798376-11

LVIPIN KUMAR RAHEJA,S/O
SAHIB CHAND RAHEJA,resi-
dent of E-4,KRISHNA
NAGAR,DELHI-110051,have
changed my name to VIPIN
RAHEJA,for all future purpos-
es. 0040798378-2

ILRANJNA W/O-VIPIN RAHEJA,
resident of,B-501,MAYUR
DHWAJ APARTMENT RAJA-
RAM KOHALI MARG,BLOCK-
5,GEETA COLONY-110031,have
changed my name to RAN-
JANA RAHEJA,for all,future
purposes. 0040798378-3

I,Prachi,D/0 Krishan Kumar
Patwal,R/0 K-8/66,Gali No.8,
West Ghonda,Garhi Mendu,
Delhi-110053,have changed
my name to Prachi Patwal
permanently 0040798378-9

I,Dharambir Singh,s/o-
Mukhtiar Singh-R/0
PVH0041403,14th Floor,Tower-
Pavilion Heights,Jaypee Wish
Town,Sector-128,Noida,
GautamBuddha Nagar-
201304,Uttar Pradesh,have
changed my name to
Dharamvir Singh permanent-
ly. 0040798378-8

I, Sham Lal Makhija,S/o-
Subhash Chand S,R/0-778, Near
Ramlal School,ward No. 11,
VTC:Panipat,Haryana-132103,
have changed my name to
Shyam Lal. 0040798378-4

I, Raju s/o Chaggan R/o T-C-
254, Block-A, Transit Camp,
Karol Bagh,Delhi-110005,have
changed my name to Raju
Bhatt permanently.

0040798378-7

I, Parerna Parashar D/o Satish
Chander,Hno.342/12,Gali
No.10,Krishna Colony,
Gurgaon,Haryana-122001
have changed my name to
Prerna. 0040798378-6

PR GRIHUM HOUSING FINANCE LIMITED

(Formerly known as Poonawalla

E-auction Sale Noti

Housing Finance Ltd.)

Registered Office:- 6th Floor, B Building, Ganga Trueno, Lohegaon, Pune, Maharashtra 411014
Branch Off Unit: 2nd Floor, Friends Plaza, 52/53, Ishwar Nagar, New Delhi - 110065

ce for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (the "Act") read with Rule 8 and 9 of the Security Interest
(Enforcement) Rules, 2002. Notice is hereby given to the public in general and in particular to the Borrower/ Co-Borrower/Mortgagor(s)/Guarantor(s)that the below described immovable properties mortgaged to Grihum Housing Finance Limited (for-
merly known as Poonawalla Housing Finance Limited as the name Poonawalla Housing Finance Limited changed to Grihum Housing Finance Limited with effect from 17 Nov 2023 (Previously known as Magma Housing Finance Limited and origi-
nally incorporated with name of GE Money Housing Finance Public Unlimited Company) (hereinafter referred to as the "Secured Creditor" as per the Act) , the possession of which has been taken by the Authorised Officer of Secured Creditor in
exercise of powers conferred under section 13(12) of the Act read with Rules 8 and 9 of the security interest (Enforcement) Rule pursuant to notice under section 13(2) of the Act.

The Secured Assets will be sold on"As is where is","As is wha tis",and "Whatever there is"basis on 08/08/2025 through E-Auction. It is hereby informed to General public that we are going to conduct public through E-Auction platform provided at
the website:https://www.bankeauctions.com.. For detailed T&Cs of sale, please refer to link provided in GHFL's/Secured Creditor's website i.e. www.grihumhousing.com

E-AUCTION - SALE NOTICE

(Sale of secured immovable asset under SARFAESI Act)

EMD

. Nature of . EMD Increme| Propert Date and
3:;. Propos;lam. {%stomer gi't‘:::d?:;;; %ff:ﬂg(}i Possession Description of Property {D} Reser{vEe} Price (10% of RP)  |Submission| -ntal Inspectign time of encmgm\ce
i {C} {F} date {G} | Bid {H} |Date & Time {I}{Auction {J} |/Court cases i
1 Loan No. Notice date: 09/04/2025 All that piece and parcel of the flat no.ff-3 on first floor back- Rs any {K}
HL00244100000005012936 Total Dues: Rs. 1066633/- side right hand side, developed/construcéed on re(sidential 9.65 1.601- 96R581.6/
QS plot no.64, block-e, admeasuring 167.22 Sq. Mtrs. (200 Ag. N ,516/-
PUNIT KUMAR Th ( Rupee§ Ten Lakh Slx.tySIX . Yds.), situated in the village loni Abadi known as slf ved vihar, (Rupet_as N|r_1e (Rupees Ninety 30/07/2025 2410712025 | 08/08/2025
ousand Six Hundred ThirtyThree | Physical I C . _ . Lakh Sixty Five| .. ) Before 5 |10,000/-| (11AM - (11 AM-
(BORROWER) tehsili and district Ghaziabad, Uttar Pradesh,; (hereinafter | 1, | = ¢ - Six Thousand Five PM 4P 2PM NIL
SONIAK 9”'3_’) as on 09/04/2025 p al.ong referred as the "said property") and which is bounded as Hundred Sixt Hundred Sixteen ) )
(COBORROWER) | With interest @12.60% p.a. till the under:- boundaries: - East : park West : 9' mtrs. Wide road Only) d Only)
realization. North: property no.E-63 south: property no.E-65

The intending bidders/purchasers are advised to visit Secured Creditor Branch and the auction properties, and make his own enquiry and ascertain additional charges, encumbrances and any third-party interests and
satisfy himself/herselffitself in all aspects thereto before submitting the bids. All statutory dues like property taxes, electricity/water dues and any other dues, if any, attached to the property to be ascertained and paid by
the successful bidder.
The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance, which is mandatory for e-bidding, from auction service provider) C1 India PVT LTD. Address- Plot No-68 3rd floor Gurgaon
Haryana-122003. Helpline Number- 7291981124,25,26 Support Email id - Support@bankeauctions.com. Contact Person - Dharni P, E-mail id: dharani.p@c1india.com, Contact N0.9948182222.. Please note that Prospective bidders may avail online
training on e-auction from them only. The intending purchaser/bidder is required to submit amount of the Earnest Money Deposit (EMD) by way of by way of NEFT/RTGS /DD in the account of Account name - GRIHUM HOUSING FINANCE LIM-
ITED - AUCTION PROCEEDS A/C, Account no. — 091551000028, IFSC code - ICIC0000915,, Branch Address - ICICI Bank Ltd, Panchshil Tech Park, Near Ganapathi Chowk, 43/44 Viman Nagar - 411014 drawn on any nationalized or sched-
uled Bank on or before 30/07/2025 and register their name at https://www.bankeauctions.com and get user ID and password free of cost and get training on e-Auction from the service provider. After their Registration on the website, the intending
purchaser/bidder is required to get the copies of the following documents uploaded, e-mail and sent self-attested hard copy at Address- 2nd Floor, Friends Plaza, 52/53, Ishwar Nagar, New Delhi - 110065 Mobile no. +91 9657443073 e-mail ID
rohan.savala@grihumhousing.com. For further details on terms and conditions please visit https://www.bankeauctions.com & www.grihumhousing.com to take part in e-auction.

This notice should also be considered as 30 days' notice to Borrower / Co-Borrower/ Mortgagor (s)/Guarantor(s) under Rule 8(6) of the Security Interest (Enforcement) Rule-2002

Date: 08-07-2025, Place: Delhi

Sd/- Authorised Officer, Grihum Housing Finance Limited (Formerly Known as Poonawalla Housing finance Ltd)

LOST & FOUND

My Property Original docu-
ments/original title chain in
respect of property-No.G-571,
(OLD-NO.G-570),Area-50
Sq.vds.,with roof rights,out of
Rect.No.25,Killa-No.24/2, situat-
ed at Abadi of Gali-No.1,Aram-
Park,Shastri-Nagar,In The Area
Of Village Khureji-Khas, lllaga
Shahdara,Delhi-110031,has
been lost/misplaced.Finder
contact:Smt.Shahjahan,W/o,Mo
hammad Aabid, Mobile-
N0.9811369819. 0040798379-9

I PUBLIC NOTICE I

lis ommad pubkc atRarge Bt my cants
:lluull,:lg.l Raj Kare 'Wio Hukum Chand B
119033, Secion 15, Bohinl, Bajpur Kalana
rohiniSec-7, Mareda, Marth 'Wesl, Qa8
Illa’.u.- feacra her san namely =arul
|Kumar ard his wife Meetd, and lhes
|daughters namely Fooja, Mamba and Rity
tal are mamsd from = hee movatde &
| mmiable properies and severs all
{redafion with them due to fheir misconducl
tand mishiehavior. My clienl has nol

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
{responsioie ff arry parsons in fulire wha before sending any monies
fany bypa of financial or nan-financial or entering into any
|Imr.ﬂl:|i:|'l wil b dann wilh ha abows agreemen$ with a_dver‘tlsers
:-s.a:u;r;-s;m:.n:ul:,- manner whalsceusr Zéster:ﬁ;\gﬁee:ft":g onai;
Vinay Kumar {Advocate)

manner whatsoever.
L o315 Sakal Counl, Maw Delhl-17|

“"IMPORTANT"™

Recommendations of the Committee of Independent Directors (1007} for the Open Offer fo the Sharehotders of Ador Multiproducts
Limited (hereinafter referred 1o as “the Company' ! "Target Company') by Mr, Arvinder Singh Pasricha, Mrs. Aman Pasricha
Balzara, Ms. Zinnda Pasricha and Thrive Future Habstats Infra Private Limited (hereinafter collactively raferrad 1o as "Acquirere")
along with BMr. Tushar Eohinton Balsara (hereinafter referred to as '"PAC’) under Regulation 26(T) of Securities and Exchange

Boar

ADOR MULTIPRODUCTS LIMITED

Registered Office: Ador House, 5th Floor 6 K Dubash Marg, Fort, Mumbai City,

Mumbai, Maharashtra - 400001

E-mail ID; cs.adormultiproducts@gmail.com, Website: www.adormultiproducts.com
Ph. No.: 022-66239358 CIN: L85110MH1948PLC310253

d of Indis {Substantial Acquisition of Shares and Takeovers) Regqulations, 2011 ("SEBI (SAST) Regulations, 2011°)

Ciata July 07, 2025

MName of the Company Ador Multiproducts Limited

Can Fin Homes Ltd

Sponsor: CAMNARA BATNK)

(HOME LOANS + DEPOSITS

Can Fin Homes Limited

Registered Office: No, 291, 15t Floor
Sir i M Krishna Rao Road

Mear Lalbagh West Gate
Basavanagudi, Bangaluru — 560 004
E-mail | compseci@canfinhomes.com

wmax” %o Lumax Industries Limited | % .

Regd. Offica: 2 Floor, Harhans Bhawan-Il
Commercial Complex, Mangal Raya, Mew Dehi-110046

Wetbsite: s umaxwarld inlumaxindustries, Tel: 011-49857832

Email: lumaxshare 8 umaxmail.com, CIN; L7489 001931 PLCO 2804

NOTICE TO SHAREHOLDERS

Defails of the Offer pertaining io | Open Offer to acquire up o 24,85, 853 [Twenty Four Lakh Eighty Five Thousand
thve Company Eight Hundred And Fifty Eight) Equity Shares represenfing 26.00% of the Expanded
Share Capilal of the Company at an Offer Price of INR 31,41/- (Indian Rupees Thirty
wne-and Four One Paisa Only) per Equity Share payable in cash

tindly note that in pursuance of Regulation 22 of the SEB| (SAST) Regulations, 2011,
the Acguirers, along with the persong acting in concert {PAC), have acquired condrol

over the Target Company, and the necessary changes in the management have been
effected in the Board meeting of the Target Company held on May 27, 2025

' r.'r-'\-.".r.'rrl.:.- L al AT A e

Tel : 080 48536192, Fax : 080 26565746

o r.l.l'l."_.:,-

St &t wResls efudoh

Web ; waw.canfinhomes.com
CIM: LEST10KA 1987 PLCOO86599

Information Regarding 38th Annual General Meeting

to be held through Video Conference, Record Date and Final Dividend

shareholders may note that the 38th Annual General Meeting (AGM) of the Company will be held through
Video Conference on Wednesday, August 20, 2025 at 11:00 a.m. in compliance with all the applicable provisions
of the Companies Act, 2013 and the Rules made thereunder and the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, read with the General Circular No. 1472020 dated Apnl 8, 2020, General Circular
No. 17/2020 dated April 13, 2020, General Circular No. 2002020 dated May 5, 2020, General Circular No. 09/2024
dated September 19, 2024 issued by the Ministry of Corporate Affairs (MCA) and SEBI/HO/CFDICFD-PoD-
2IPICIR/2024/133 dated October 03,2024 issued by SEBI (collectvely referred to as relevant circulars’) and all
other applicable circulars to transact the businesses that will be set out in the Nobce calling the AGM.

In compliance with the relevant circulars, the Notice of the AGM and Annual report for the financial year 2024-25,
will be sent to all Members of the Company whose email addresses are registered with the Company /
Depository Participant{s)/KTA and a letter with the link of Annual report will be sent o all the members whose email
addresses are not registered, The aforesaid documents will also be avaifable on the Company's website at
www.canfinhomes.com and on the weabsite of the Stock Exchange(s) l.e., BSE Limited and Mational Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com, respectively.

- Mannerof registering/updating e-mail addresses and other detalls:

a) Members holding shares in physical mode, wha have not registerediupdated their email addresses and other
details with the Campany/RTA, are requested to registeriupdate the same by writing to the Company/RTAwith
details in prescribed ISR-1 form and other forms as notified by SEBI which are available on our website
www.canfinhomes.com and also submit online request on RTAs website https://'www.integratedindia.in.

b} Members holding shares in dematerialised mode, who have not registered/updated their email addresses with
their Depasitory Participants, are requested to register/update their email addresses and mobile numbers with
the Depository Participants with whom they maintain their demat accounts.

Members will have an opporiunity to cast their vole(s) en the businesses which will be st out in the Notice of the
AGM through remete electronic voting system (‘e-voting’) or e-voling system during the AGM. The manner of
remote e- voting and e-voting during AGM by members holding shares in dematerialised mode, physical mode and
for members who have not registered their email addresses will be provided in the Notice of the AGM. The details
will alzo be available on the website of the Company al www.canfinhomes.com,

The Board of Directors at their mesting held on Apnl 23, 2025 has recommended a Final Dividend of Rs.6.00
{300%) per equity share, subject to approval by the members of the Company in the AGM. The Company has fixed
July 11, 2025 as the 'Record Date’ for this purpose. The dividend amounts will be paid within 30 days from the date
of conclusion of AGM, to the Members whese name appear in the Company’s Register of Members (physical
holders) and 1o the Members whose names are furnished by National Securities Depository Limited and Central
Depository Services (India) Limited as beneficial owners (demat holders) as on the Record Date. As per the
abovementioned circulars, payment of dividend shall be made through electronic mode to the members wha have
updated their bank account details. To avoid delay in receiving the dvidend, shareholders are requested to update
their KYC with their depositories (Where the shares are held in demaltenalized mode) and with the Company’s RTA
{where the shares are held in physical mode) to receive the dividend direcily into thedr Bank accounL

Payment of Dividend will be subject to deduction of tax al source (TDS) at applicable rates. In order to determine the
appropriate TDS rate as applicable, shareholders are requested to submit the documents upto Friday, July 25, 2025
in accordance with the provisions of the Income Tax Act, 1961, For more information on Tax on Dividend and to
submit the documents for nilflower withholding tax (TDS), pleass visit the Company's weabsite
www.canfinhomes.com (FAQ under Investor Servicas Tab). No communication would be accepled from the
shareholders after July 25, 2025 regarding the tax withholding matters.

The Netice of the 38th AGM and Annual Report for the Year 2024-25 will be sent to the shareholders in accordance
with the applicable laws and Circulars on their registered e-mail addresses and a letter with the link of Annual report
will be sent ta all the members whose email addresses are not registered in due course.
For Can Fin Homes Limited
Sdi-
Nilesh Jain
Company Secretary

Place: Bengalury
Date: July 07, 2025

RE-LODGEMENT OF PHYSICAL SHARE TRANSFER REQUESTS

Motice fo Sharehobders is hereby given that, in terms of SEBI Circular No,
SEBHHOMIRSDMIRSD-PelvPICIR/2025/97 dated July 02, 2025, a specisl
window has been opened for re-lodgement of transter requests of Physical Shares,
This applies to transfer deeds lodged prior ta April 01, 2019 thatl were rejected,
returned, ar remained unattended due to documen! deficiencies, The re-lodgement
window will ramain open from July 07, 2025 to January 06, 2026, and all such
transfers shall be processed only in demat mode.

Eligiole shareholders are raguesied to contact the Company's Ragistrar and Share
Transfer Agent (RTA). KFin Technoiogies Limitad at emailid: elnward ris @kfintech,.com
or at their office address at Selenium Tower B, Plot No. 31-32, Sarilingampally
Mandal Financial District, Manakramguda, Hyderabad - 500032 Telangana Tel!
18003094001 or the Company at lumaxshare@lumaxmail.com for further
dssisiance.

Transferred Shares will only be issuad in damat mode once all the documents arg
found in order by RTA. The lodger must have & demal account and provide its Clent
Master List ['CML}, along with the transfer documents and share ceriificate, while
lodging the documents for transfer with RTA. Transfer requests submitied after
January 06, 2026, will not be accepted by the Company/RTA,

For Lumax Industries Limited

Raajesh Kumar Gupta
Place: Gurugram Executive Director and Company Secretary
Date; 07.07.2025 M. Mo, ACS BT09

» Mr. Arvinder Singh Pasncha
» Mrs. Aman Pasricha Balsara

o Mz finnia Pasricha

& 1nnve Fufure Hahitals Infra Frivate Limited

Mame of the Acquirers

r'igmf of the PAC Mr Tus.l:nfl_r_ﬁ_'g-hinh:-n Balsara

Mame of the Manager o the Offer | Corporate Professionals Capilal Private Limited

Mr. Sandeep Ahuja - Chairperson
Mrs, Praveen Kumari Singh - Mermber

Members af the Commities o
Independant Diractors

IDC Mamber's relationship with
tha Company

The IDC members are Independen! Diractors of the Company and have no ather
relationehip with tha Company.

Trading in the Egquity shares/
other securities of ihe Company
by IDC Members

- Mr. 3andeepShuja, Indepandent Dirgctor holds 45,000 Equity Shares of the Company,
aoquired before period of 12 months before the daie of the Public Announcement,
= Mrs. Praveen Kumari 3ingh do not hold any equily shares of the Company ason

date of this meeling
Nona of the IDC members of the Company have Iraded in any equity shares | other
sacurities of the Company during a pariod of 12 months prior to the date of Public
Announcement and since then till daie,
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IDC Member's relationship with
the Acquirer

The IDC members do not have any relationship with the Acguirers or PAC.

SREI EQUIPMENT FINANCE LIMITED (SEFL)

INVITATION FOR EXPRESSION OF INTEREST
FOR SETTLEMENT OF FACILITIES (LOAN, LEASE),
INVESTMENTS (RCOCPS) AND SALE OF
LEASED ASSETS IN QUIPPD DIL AND GAS
INFRASTRUCTURE LIMITED

$RE)

MIRAEA%‘SET/

Mutual Fund

NOTICE NO. AD/44/2025

Declaration of Income Distribution cum Capital Withdrawal in Miras Asset Low Duration Fund
(Formerly Known as Mirae Asset Savings Fund)

NOTICE is hereby given thalt Miras Assel Trustee Company Pt Lid., Trustees to Mirae Asset Mutual
Fund {"MAMF") have approved declaration of Income Distnbution cum Capital Withdrawal [IDCW) in Mirae
Azzet Low Duration Fund:

Scheme ! Plan | Option . Quantum** NAV as on Record . Face Value
(% per unit) | July 04, 2025 Date* (T per unit)
(T per unit)
Mirae Asset Low Duration Fund -
Regular Savings Plan - 20,00 1.024.3833
IDCW Option - Quarterly Thursday. 1 000
[Miras Aceat Low Doralion Furd July 10, 2025 '
irae Asset Low Duration Fund - 21 50 1.025.9491

Oirect Plan - IDCW Oplion - Quarterly

* or tha immediately following Business Day, If that day is not a Business day.
** subject to availability of distributable surplus as on the record date and as reduced by applicable statutory
lewy, if any

Pursuant to the payment of IDCW, the NAV of the IDCW option of the
above-mentioned Plans of the Schemes will fall to the extent of payout
and statutory levy (if applicable).

Income distribution will be paid o those unitholders J/ benehcial owners whose names appear in the
register of unit -holders maintained by the Mutual Fund /- statement of beneficial ownership maintained
by the depositories, as applicable, under the IDCW option of the aforesaid plans as on the record date.

Forand on behalf of the Board of Directors of
MIRAE ASSET INVESTMENT MANAGERS (INDIA) PVT. LTD.
(Asse! Management Company for Mirag Assat Mulual Fund)

Place : Mumbal Sdi-
Date : July 07, 2025 AUTHORISED SIGNATORY

MIRAE ASSET MUTUAL FUND (Investment Manager: Mirae Asset Investment Managers (India)
Private Limited) (CIN: US5990MH2019PTC324625).

Registered & Corporate Office: 606, 6th Floor, Windsor Building, Of CST Road, Kalina, Santacruz (E),
Mumbai -400098. & 18002090 777 (Toll free), |- customercarei@miraeasset com (2 www.miragassetmf.co.in

Mﬁtuéf Fund' Envestments are subienf .1.:'& mar'ke.i i'i's-I;:&
read all scheme related documents carefully.

Srei Equipment Fmance Limited ("SEFL") intends 1o settle the facililieg (loan,
leasa), Investments (Redeemable Cumulative Optionally Corvertible Preference
sShares — RCOCPS), and sale of leased assets in Mis Quippo Ol and Gas
Infrastructure Limited (QOGIL, the "Borrower"), collectively referred 10 as the
"Assals”. In s regard. SEFL heraby invites Exprassions of Intarast |“"EOIT) from
ARCs/ NBFCu/ Fla! Banks! any other permitted transferes under the Guedelines. o
acguira 1he “Assets” of SEFL in QOGIL, SEFL proposes fo underiake 8 Swiss
Challenge Bid Process {the "Bid Process") on an all-cash basis only,

The transler ol such “Assels” shall ba on “As |5 whara is", “As s what 15" “Asis how
57, "Whatevar |15 there 15" and “Withoul Recourse Basis’ withoul any
rapresanlation, warranty or indamnily by the Landers, based on existing oller in
hand {“Anchor Bid™). Considesding thal the aucticn is under the "Swiss Chatlengs
Mathod', on the Anchor Bid, the anchor beddar shall have specific prederential
rights as set out im tha Bid Pragass Document and further have tha right to match
the highest bid in the manner as elaborated in the Bad Process Documeanit,

The farmat of EQI along with Annexures, Deal Summany [comarising of Owendiew
of Company, Process, Qffar) are availabie an the SRE|'s website (waww.srai_ com),
Interested Bidders should submit the EO| with Annexures electronically vide email
to pmooflice@srel.com mentioning the subject as “SETTLEMENT OF
FACILITIES (LOAMN, LEASE), INVNESTMENTS (RCOCPS), AND SALE OF
LEASED ASSETS IN QUIPPD OIL AND GAS INFRASTRUCTURE LIMITED
{QOGIL) - Advertisement dated July 08, 2025" or physically at "SREI Tower, Plot
Mo. ¥-10. Block EP, Sector V, Salt Lake City, Kolikata — 700 0917, The deadline for
submission of EQI with Annexures is July 15, 2025 by 5:30 pm

hpon submission of EOI (including the Annaxuras), the shorlisted eligible bidders
would be allowed access o he Bid Process Documant and wirlual data rogm
comfaining turther imformation for commencing due dilkgence i the account of
{H0GIH and making their irrevacable binding bids.

SEFL reserves the right to cancal or modify the Bid Process and S or disguality amy
short listed eligible bidders without assigning amy reason and withaut any liabilitby.
This = not an offer docement and nothing contained herein shall constiute 5
binding offer or a commitment to selllassign any "Assets” Applicants should
reqularly visit the above website 1o keep themselves updaled regarding
clarfications! amendments’ fime-gxtensions, If any, SEFL resenve the right 1o
madify,- alter, amend and’ or-annul this invitation including any timelines or the
process thareln, at any lime, withaul giving or assigrng amy reasons of Assuming
any liablity or costs. Any such amendment shall be available on the website as
detailed above.

Piace: Kolkata
Date: July 08, 2025

Sdf
CEQ SEFL

INVITATION FOR EXPRESSION OF INTEREST
FOR SALE OF INVESTMENTS AND
ASSIGNMENT OF LOANS IN M/5 BHARAT
ROAD NETWORK LIMITED GROLUP AND
ITS RELATED ENTITIES

$REI

SREI EQUIPMENT FINANCE LIMITED (SEFL)

arel Equipmeant Financa Limdlad (SEFL) infends to sall invastmeants and asssgn
boans {logether called as “Assals”) of SREl Growp in M's Bharal Road Nelwork
Limited (BRML) group and related entitiss. In this regard, SEFL hersby mvites
Expressions of Interest ("ECH") from ARCs! MBFCs! Flsi' Banks' any other
permittad transferae under the GQuidalines, 1o aequire the “Assets” of SRE! Group
in BRML Group and refated entities. SEFL Is proposing 1o underiake a Swiss
Challenge Bid Process (the Byl Process™) on “All Cash® basis only

Thie transfer ol such “Asseds” shall be on “As is whera (5", “As is whal 15" “As |8 how
is", “Whatever |5 thera 2" and “Withoul Recourse Basis" without any
rapragsaniabon, warranly or indemnily by the Landess, based an axisting ollar in
hand ("Anchar Bid"). Considenng (hat the auclion is under the 'Swiss Challange
Method”, on the Anchor Bid, the anchor bidder shall have spacific preferantial
righits as set out in the Bid Process Documeant and furiher have the right to maich
the highest bidin the manner as elaborated inthe Bid Process Document

The format of ECI along with Annexures, Deal Summary (comprising of Overview
of Company, Process, Offer) are available on the SREI's website (waww.srel.com),
IMerested Bidders shoukd submit the EQL with Annexures electronically vide email
o pmocifice @srei.com mentioning the subject as “Sale of investments and
Assignment of loans of SREl Group in M's Bharat Road Metwork Limited
(BAML) group and related entities - advertisement dated July 08 , 2025" or
physically at “SRE| Tower, Plot No. Y-10, Block EF, Sector ¥V, Salt Lake City,
Kolkata = 700 0977, The deadime for submission of EO| with Annexures 15 July 15,
2025 by 5:30 pm,

Upon submission of EQI (incleding the Annexuras), the shorlisted eligible biddars
wioukd ba allowad access o tha Bid Process Documsant and wvirtual data room
containing further imformation for commeancing due diligence in the account of MS
EHARAT ROAD METWORK LIMITED GROUP and RELATED EMTITES and
making theirirevocable binding bids.

SEFL reserves the right to cancel or modify the Bid Process and / or disquakify any
shorflisted eligible bidders without assigning any reason and without.any llability,
This iz mot an offer document and mathirg confalmned heran shal Ronshiule &
binding offer or a commitment 1o sellfassign -any “Assels” Applcants should
regulzrdy visil 1he above websile lo Reep Ihemsalves updated ragarding
clarfications’ amandmanis’ lims-exbansions, i any. SEFL resanve the right o
madify, alter, amend and' or annul this invitation incluwding any tmefines or the
procass tharsin, at any time, without givirg or assigning any reasons or assuming
any Rability or costs, Any such amendmeant shall be available on the wabsite as
detailed above

Place: Kolkata
Date:July 08, 2025

Sdf-
CEOSEFL

(i F
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12.

Trading in the Equily shares)
other securities of ihe Acquirer by
| IDC Membess

Recommendation on the Open
nffer, as to whether the offer-is
fair and reasonahble

Mot Applicable

—

Bazed on the review of the Public Announcement and the Detailed Public Statement
issued by the Manager to the Offer on behalf of the Acquirers-along with PAC, 1DC
members are of opinien ihat the Cpen Offer is in accordance with SEBI {SAST)
Requlations, 20171 and prima facle appears 1o ba falr and reasanabla.

The shareholders are advised 10 indepandently evaluate the affer and take their own
niormed decision. They may also conskder seaking indapendent tax opindon bafore
{aking their decizion in thiz regard.

e e e e g =

reasons. for | The Board of Dwectors of the Company, at its meeting held on March 21, 2025, suixec
\ointer alia, receipt of approval from the shareholders of the Company, fuifiliment of
certain conditons precedent and receipt of olher slatutory/regulatory approval, as
may be required, approved theissuance of Preferential lzsue of Equity Shares of
4B,87 356 [Forly Eight Lakh Eighty Seven Thousand Three Hundred and Fifty Six)
£quity Shares of face vatue INR 10/- (Indian Rupees Ten) representing 51, 12% of the
Expandad Share Capilal of the Company lo Acquirer 1 and Acquirer 2 at a price.of INR
31.41/- (indsan Rupees Thirty Cne and Four Cne Paisa Only) per Equity Share of the
Company, aggrégating o INR 13.35,11,352)- [Indian Rupees Fifieen Crore and Thirty
Five Lakhs Eleven Thousand Eight Hundred Fifty Twa Only).

Furiher, Acquirer. 4 has entered into 2 SPA dated March 21, 2025 wilh the Sellers
for acquisition of 16.57,820 (Sixteen Lakh Fifty Seven Thousand Eight Hundred
and Tweanty) Equity Shares reprasenting 17.34% of the Expanded Shara Capital
of the Company of Face Valee of INE 10¢- {Indian Rupaes Ten Only) ata price of INE
Tl [Indian Rupees Seven Only) per Equity Share of the Target Company aggregating
o INR 116,04, 740/- [One Crare Sixtean Lakhs Four Thousand Seven Hundred
Forty Dnly).

The tranzactions refarrad above have jointly triggerad the requirament (o make an
Cpen Offer under Regulation 30 1) and Regulation 4 of the SEBI [(EAST) Regulations.
The equity shares of the Company ars listed and tradad on the bourses of BSE and
are fraguently traded within the meaning of definition of fraquently traded shares’
under clause () of Sub-Regulation {1) of Regulation 2 of the SEBI (SAST)
Regulations), 2011.

The Offer Price of INE 31.41/-{Indian Rupees Thirty One.and Four One Paisa Only)
seems |ustified, in terms of Regulation 8(2) of the SEBI (SAST) being the highast of
fhe fodlowing-

summary of
recommendation

5, Particulars Price
No,
(@) | Thehighest negotiatad price per share of tha target company
for any acquisiion under the agreement aliracting the
obdigation fo make a public announcement of an open offer

Far SPA- INR Ti-
For Preferential
Izsue - INE
AN

ik} | The volume-weighled average price paid or payable for [ NA

acquisition by the Acquirers during 52 waeks immediately
preceding the date of PA

ic) | Thehighesiprice paid or payable for any acquisition by the | NA
Acquirers during 26 weeks immediately preceding the date
of the P&

id) | The volume-weighled average markel price of sharas for a
period of sixly trading days immadiately preceding the data
of the public announcenent as traded on te siock exchange
where the maximum volume of trading in the shares of the
targel company are recorded dunng such period”

() | Whare tha Equity Shares are not frequantly traded, the price
determined by the Acquirers and the Manager o the Offer
congidering valuation parameters including book value,
comparable trading multiples, and such othér parameters
as are customary for valuation of shares of such companies.

MR 28, 8-

Wat Applicable,
girge the aquily
shares of the
Target Company
are frequently
fraded

“Price determingd throwgh the vatwalion repart abtained from Gaurang Agarwal hawving
Reg No. (BEYRVARZ2021/14187, Independent regisiered valuer in terms of fhe
provisions of Reguiation 1664 of the Secunlies and Exchange Board of indis {lssue
of Capital and Disclosure Reguirements) Regulaions, 2018

In veew of the paramelers considered and presenied in labde above, in the opinion of
the Acquirers atong with PAC and the Manager 1o the Offer, the Offer Price INR 31.41/-
{Indian Rupees Thirty One and Four One Paisa Only) per share seems justified in
terms of Kegulation B of the SEBI {3AST) Begulations

14,

Detailz of Independant Advisors, | None

ifany

13,

Any other matier(s) (0 be | None

highlighted

epaper.ﬁnant:’:aEexpreas.mnb ® o

"To the best of our knowledge and beliel, altar making proper anguiry, the information contained In ar accampanying this

state
andi

Place: Mumbai

Date

mentis, in all material respect, true and correct and not misleading, whether by omission of any information or othenvisa,
ncledes all the informafion reguired 1o be disclosed by the Company under the Takeover Code,”

For and on behalf of

The Committee of Independent Directors

of Ador Multiproducts Limited

Sdi-

Mr. Sandeep Ahuja

Chairperson - Committee of Independent Directors

»July D8, 2025

New Delhi
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ADOR MULTIPRODUCTS LIMITED

Registered Office: Ador House, 5th Floor 6 K Dubash Marg, Fort, Mumbai City,

Mumbai, Maharashtra - 400001

E-mail ID: cs.adormultiproducts@gmail.com, Website: www.adormultiproducts.com

Ph. No.: 022-66239358 CIN: L85110MH1948PLC310253

Recommendations of the Committee of Independent Directors ('IDC') for the Open Offer to the Shareholders of Ador Multiproducts
Limited (hereinafter referred to as 'the Company' / 'Target Company') by Mr. Arvinder Singh Pasricha, Mrs. Aman Pasricha
Balsara, Ms. Zinnia Pasricha and Thrive Future Habitats Infra Private Limited (hereinafter collectively referred to as 'Acquirers’)
along with Mr. Tushar Rohinton Balsara (hereinafter referred to as 'PAC') under Regulation 26(7) of Securities and Exchange
Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 (‘"SEBI (SAST) Regulations, 2011).
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1. | Date

July 07, 2025

2. | Name of the Company

Ador Multiproducts Limited

the Company

3. | Details of the Offer pertaining to

Open Offer to acquire up to 24,85,858 (Twenty Four Lakh Eighty Five Thousand
Eight Hundred And Fifty Eight) Equity Shares representing 26.00% of the Expanded
Share Capital of the Company at an Offer Price of INR 31.41/- (Indian Rupees Thirty
One and Four One Paisa Only) per Equity Share payable in cash.

Kindly note that in pursuance of Regulation 22 of the SEBI (SAST) Regulations, 2011,
the Acquirers, along with the persons acting in concert (PAC), have acquired control
over the Target Company, and the necessary changes in the management have been
effected in the Board meeting of the Target Company held on May 27, 2025.

4. | Name of the Acquirers

o Mr. Arvinder Singh Pasricha

o Mrs. Aman Pasricha Balsara

o Ms. Zinnia Pasricha

« Thrive Future Habitats Infra Private Limited

5. | Name of the PAC

Mr. Tushar Rohinton Balsara

6. | Name of the Manager to the Offer

Corporate Professionals Capital Private Limited

7. | Members of the Committee of
Independent Directors

Mr. Sandeep Ahuja - Chairperson
Mrs. Praveen Kumari Singh - Member

the Company

8. | IDC Member's relationship with

The IDC members are Independent Directors of the Company and have no other
relationship with the Company.

9. | Trading in the Equity shares/
other securities of the Company
by IDC Members

- Mr. Sandeep Ahuja, Independent Director holds 45,000 Equity Shares ofthe Company,
acquired before period of 12 months before the date of the Public Announcement.

- Mrs. Praveen Kumari Singh do not hold any equity shares of the Company as on
date of this meeting.

None of the IDC members of the Company have traded in any equity shares / other

securities of the Company during a period of 12 months prior to the date of Public

Announcement and since then till date.

10. | IDC Member's relationship with

The IDC members do not have any relationship with the Acquirers or PAC.
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The shareholders are advised to independently evaluate the offer and take their own
informed decision. They may also consider seeking independent tax opinion before
taking their decision in this regard.

13. | Summary of
recommendation

reasons for

The Board of Directors of the Company, at its meeting held on March 21, 2025, subject
to inter alia, receipt of approval from the shareholders of the Company, fulfillment of
certain conditions precedent and receipt of other statutory/regulatory approval, as
may be required, approved the issuance of Preferential Issue of Equity Shares of
48,87,356 (Forty Eight Lakh Eighty Seven Thousand Three Hundred and Fifty Six)
Equity Shares of face value INR 10/- (Indian Rupees Ten) representing 51.12% of the
Expanded Share Capital of the Company to Acquirer 1 and Acquirer 2 at a price of INR
31.41/- (Indian Rupees Thirty One and Four One Paisa Only) per Equity Share of the
Company, aggregating to INR 15,35,11,852/- (Indian Rupees Fifteen Crore and Thirty
Five Lakhs Eleven Thousand Eight Hundred Fifty Two Only).

Further, Acquirer 4 has entered into a SPA dated March 21, 2025 with the Sellers
for acquisition of 16,57,820 (Sixteen Lakh Fifty Seven Thousand Eight Hundred
and Twenty) Equity Shares representing 17.34% of the Expanded Share Capital
of the Company of Face Value of INR 10/- (Indian Rupees Ten Only) at a price of INR
7/- (Indian Rupees Seven Only) per Equity Share of the Target Company aggregating
to INR 1,16,04,740/- (One Crore Sixteen Lakhs Four Thousand Seven Hundred
Forty Only).

The transactions referred above have jointly triggered the requirement to make an
Open Offer under Regulation 3(1) and Regulation 4 of the SEBI (SAST) Regulations.
The equity shares of the Company are listed and traded on the bourses of BSE and
are frequently traded within the meaning of definition of 'frequently traded shares'
under clause (j) of Sub-Regulation (1) of Regulation 2 of the SEBI (SAST)
Regulations), 2011.

The Offer Price of INR 31.41/-(Indian Rupees Thirty One and Four One Paisa Only)
seems justified, in terms of Regulation 8(2) of the SEBI (SAST) being the highest of
the following-
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offer, as to whether the offer is | issued by the Manager to the Offer on behalf of the Acquirers along with PAC, IDC Tsft S1ER) TAR] S 03.09.2034 FTER
fair and reasonable members are of opinion that the Open Offer is in accordance with SEBI (SAST) W g © ¢
Regulations, 2011 and prima facie appears to be fair and reasonable.
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S. Particulars Price

No.

(@) | The highest negotiated price per share of the target company | For SPA- INR 7/-
for any acquisition under the agreement attracting the | For Preferential
obligation to make a public announcement of an open offer | Issue - INR
31.41/)-*

(b) | The volume-weighted average price paid or payable for | NA
acquisition by the Acquirers during 52 weeks immediately
preceding the date of PA

(c) | The highest price paid or payable for any acquisition by the | NA
Acquirers during 26 weeks immediately preceding the date
of the PA

(d) | The volume-weighted average market price of shares for a | INR 28.85/-
period of sixty trading days immediately preceding the date
of the public announcement as traded on the stock exchange
where the maximum volume of trading in the shares of the

target company are recorded during such period*

(e) | Where the Equity Shares are not frequently traded, the price | Not Applicable,
determined by the Acquirers and the Manager to the Offer | since the equity
considering valuation parameters including book value, | shares of the
comparable trading multiples, and such other parameters | Target Company
as are customary for valuation of shares of such companies. | are frequently
traded

*Price determined through the valuation report obtained from Gaurang Agarwal having
Reg No. IBBI/RV/06/2021/14187, Independent registered valuer in terms of the
provisions of Regulation 166A of the Securities and Exchange Board of India (Issue
of Capital and Disclosure Requirements) Regulations, 2018.

In view of the parameters considered and presented in table above, in the opinion of
the Acquirers along with PAC and the Manager to the Offer, the Offer Price INR 31.41/-
(Indian Rupees Thirty One and Four One Paisa Only) per share seems justified in
terms of Regulation 8 of the SEBI (SAST) Regulations.

highlighted

14. | Details of Independent Advisors, | None
if any.
15. | Any other matter(s) to be | None

Place: Mumbai
Date: July 08, 2025

"To the best of our knowledge and belief, after making proper enquiry, the information contained in or accompanying this
statement s, in all material respect, true and correct and not misleading, whether by omission of any information or otherwise,
and includes all the information required to be disclosed by the Company under the Takeover Code."

For and on behalf of

The Committee of Independent Directors

of Ador Multiproducts Limited

Sd/-

Mr. Sandeep Ahuja

Chairperson - Committee of Independent Directors
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